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(b) if so, what are the details thereof;
and

(c) whether it is a fact that many State
Government are flouting the norms speci-
fled by (the Indian Medical Council in
establishing medical colleges; and

(d) if so, what steps Government pro
pose fo take to rectify this anomaly?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D. K. THARA
DEVI SIDDHARTHA): (a) to (d) The
proposed amendment to Indian Medical
Council Act, interalia, provide for the
establishment of an Ethics and Disciplinary
Committee which will function as an
Appellate authority in respect of disciplinary
cases decided by the State Medical Councils.

At present, prior permission of the Medical
Council of India is not required to start a
medical college. Hence, some medical
colleges without appropriate facilities have
been set up during the last few years. In order
to plug this loophole, it is proposed to
suitably amend the Indian Medical Council
Act, 1956, which provides for obtaining the
prior permission of the M.C.L/Govt. of India
before establishing a medical college
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Patients treated by the hospitals! run by
Delhi Administration

4414. SHRI SUBRAMANIAM
SWAMY:

SHRI RAM GOPAL YADAV:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the number of hospitals which arc
run by the Delhi Administration in Delhi;

(b) what arc the details of patients
treated in these hospitals during the last three
years a, out-patients and in-patients;

(c) whether the Ministry have assessed
any demand for health services in Delhi;

(d) what would be the required number
of beds in hospitals during the next three
years; and

(e) the steps being taken to meet 'his
demand?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE, (SHRIMATI D. K. THARA
DEVI SIDDHARTHA): (a) Delhi Ad-
ministration is running 12 hospitals in the
city.
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(b) A statement showing the number of
patients treated in each of the hospital run by
Delhi Administration during the last three
years 1is enclosed as Annexure. [See
Appendix CLXIV, Annexure No. 72]

(c) Assessment of health care require-
ments iS an ongoing exercise. The require-
ments is reflected in the Annual Plans and
Five Year Plan of the respective States/Union
Territories, including Delhi

(d) and (e) There are no universally
applicable standards of population bed ratio.
However, for the improvement of health
facilities in the Capital', Delhi Administration
has planned to provide health care facilities
through the establishment of eight more
hospitals during the Eighth Five Year Plan.
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Isolation of Biologiacl compound
from marine plant for treatment of
AIDS

4417. SHRI SOM PAL:

DR. NAUNIHAL SINGH:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government are aware that
scientists of Dr. Aim Post-graduate Institute
of Basic Medical Sciences, Madras have
successfully isolated , biological compound
from a marme plant for treatment of AIDS;
and

(b) if so, what steps are proposed to be
taken to verify the findings and produce
the remedy on commercial scale?"



